IN YHE CENTRAL ADMINISTRATIVE TRIGUML ¢ HYOERABAD BEIGH

AT HYDERABAD
R.A,. .26 /2000
in ‘
0.S.,1058/1999 Data of crdotr: 29+3«2000
Botuaang
K.5ridhar ...Applicant '

And

1. Thé Goneral RMamaqar,
(Rep, by Union of India),
South Central Railuay;

Rail Nilayam.
Sacundarahad=500 071 ‘

2,' The Chiaf Parsonrel GPficer,
South Central Roiluay,

- Securdorabad..

3. The Chise GEWEEEALEmLOPicar
(Conatruceidn),South Central Railuay,
Secundsrdbad,

4. Doputy Chiof Engira_oﬁ'((lo-nstrugtion);
Gauna Lonvarsion;South Cantral Ralluay,

Guntakal. sesRB8poNdB NS

Counsel fur the Applitant = Mr,3.Ramakrishra Rop,Advocats
Counassl Por the Respondsnts » MrD,F.Paul,SC for Ralluays

CORAPM ¢ '
THE HON'BLE PR,B.5,3A1 PARAMESHUAR : MEMBER (Junk..)

L )

0rdox
]
Heard Sri S.Ramakrishno Roo, lgarmed coursel for the

applicant and Fr.D.F.Paul, loarned counssl for ths Rospo ndonta.
24 Tha applicant hag f{lad this application praying to
Tovisu tho orddr dt.26,11.99 passed in B4.1055/99. By the said
ordar the 0A ¢ame to be dismisssd.)

3. The applicant hqz*gin having obtained rocommondations

from ths Ceneral Managor, S.Cerailuay; for eangagomant as Casual

V | esCONtde, o2

——




-

(>

el

tabour (frash Pace) failed to approach tha subbordimato

authoritisos i.s« Broad Guagé Division,; Guntakal within the
timaé, TheraafPter ths applicant was ablo to ocbtain g lottar
from South Cantral Reiluay dégeribing igsantity and ather
particulars, (m that basie ha had approachdd the respopdont
authorities for emgagasert as Gasual Labouy (freash Pats) .

On recalpt of the said letter the respindsnt authoritios
aought clarification with the hioher railuay suthoritios

and further submittad that by then tho casual work in the
Broad Gudge Saction had algo besn completed.

4., There is mo nead for angagemant of Casuel Labourers
(fresh Paga) ond thare was change 'i,hfr,‘ulas rogarding omagemant
of ¢asual labour,. Taking sll these factora into considaration

the: Tribunal rajocted the claim of tha applicant.

Se I1n oy opinion the said lotter had mot bean issuad by

the concerred official ui.th the appboval of the Gereral Managsr.
Henco that lettar may not give any Purthar right to tho
applidant to claim for angegamaent of ‘Cosual Labour(frash Pacd).
Thia indolente on his part had to be blamed. Therce aro m

grror in the order to raview.

R.A. is dismigsed.

vJai Parameshuar)
ttember (Judl.)

Datad: 29th Maxzch, 2600 b

*34° {oYctated {n the open court)
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